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by Hon-ble Shri G.Sreedhar.n Nair,Vl.e-Ch,ir™.n)

The applicant served under the Central Government
in the^central Uater and Pouer'Commission as a temporary

^ Suparvasor in the Kakrapar Ueir and Can.ls Project during the
f-CiiJi 8.g.19s2 till 1.6.1954 uhsn ths Projsct was

transferred to the Government of ao,„b=y. Thereafter, he
cont.noed to .or. .n the Pro.eot till 10.12.1954 on „hlch d,t.

ub.med his resignation. .Uh effect from 14.12.1954
^ ^as appointed mthe Centre! Ueter Co^ieeion .3 Oeslgn
Assistant, from uhere he retired nn .
His nr- i-'Perannuation on 31 ,10.1989.

r " " " —.n, to hi™
r. period Of ser„loe fro„ 0.9.1952 to 10.12.1954 h. been 'illegally not reckoned as quaJi fv,*n

qualifying- service for pensi nr
........ „.. ••

allou him pension accordingly.
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2, In the reply filed by the respondsnts, it is

stated that uhen the Project uas transferred to the

Gousrnment of Bombay uith effect from 1.6.1964, services

of the applicant,uho was a temporary employee,

stood transferred to the Government of Bombay where

he uorked till 10,12,1954. It is pointed out that his

appointment as Design Assistant uith effect from

14.12.1954 uss a frssh appointment and as such he

is not entitled to have the benefit of the earlier

service in vieu of the Q.ivi. dated 31 ,3.1932 issued by

the Department of Personnel and Administrative Reforms.

It is further stated that the Government of Gujarat have
expressed their unuillingness to accept the proportionate
pensionary liability in respect of the service

rendered by the applicant during the period from
8,9.1952 to 10.12,1954o

SdmittBdly, the applicant uas undsr the servics
of the Cuntral Goi/srnraont from 8.9.1952 till 1.6,1954.
Again the applicant continued under the service of the
Central•Gouernment with effect from 14.12.1954. jhe

^applicability of the o.„. relied upon by the reepondents
has relevance only in respect of the service rendered

the applic^nt during the intervening period, under the

" nt. Though the provisions of the o.r,d= not .„rant the treatment of the said period '
.oaUfying service, in vl3„ cf clause (a) of rule 2e
- the CCS(Pension) Hules, the pre-interruption service
-°™B.9.,9S2to1.s.19S4 -s to be treated =s ,ualif„ina

The respondents have nc case that there is
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specific indication to the contrary in the Service

Book of the applicant. Hence, the action of the

respondents in not taking account the said

period as qualifying'seruice for the computation of

the pension of the applicant cannot be sustained,

4, Since the applicant retired from seruics on

31,10.1982 and the present application has been filed

in the year 1989^ he cannot claim any arrears of

pension on this account. , ijhat he is entitled to is

only to have a refixation of his pension taking

into account the period from 8.9,1952 toil.$.1954 also

as qualifying service and to the pensionary benefits
£? ^—•

on this bosis^ from th«B date^ Ue direct the respondents

to comply with this order forthwith,

5. The application is disposed of as above.

(P.C.Oain)
FIsmber (A)

^ / -• ^
V

(G.Sreedharan Neir)
\/ice-Chairman


